IN THE CENTRAL ADNéNISTRRTIVE TRIBUNAL HYODERABAD BENCH
CAT HYDERAZAD.
0.A.NO.1589 of 1994,

Be tuzen ‘ Deted: 20.4,1995,

M.Srinivasulu veo Applicant
Ard

1. The Supsrintendent of Pest OPfices, Anan tpur Division,
Anantpur.

2, The Chief Pgst Master Gensral,A.P,Circle, Dak Sadan,
A.P,Hyderabad.

3« The Dirsctor General, Uspartment of Posts, Sansad Marg,
N ew Delhi, ‘

ces Respondents

Counsel for the applicant : Sri?Krishna Devan

Counsel fer the Reospondents : Spig N?V;Ramana, Addl.CGSC.

CORAM:

Hon'bla Mr. A.B.Gorthi, Administrative Member
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Q.8 ,N0,1589/94 Date of Order: 20,4,95

X As per Hon'ble Shri A.B,Gorthi, Member (Admn,) X

This is an application with a prayer for a
direction to the respondents to reconsider the case of the
applicant for appointment in & Group ‘D’ pést on compassionate
grounds, The father of the applicant while working as a
Postman in the Head Post Office, Anantapur died on 11,2,90.

At the time of the death of the employee the family comprised
the widow, five sonS and one daughter, The applicant is the
second son, The cobtention of the applicant is that his family

is suffering undue financial hardship and is not a&ble to cope

.with the méare penéionary benefits being received by the

widow, ' The family is alSo saddled with the burden of marriage

of the youngest daughter who is about 16 years now,

2, The respondents in their reply affidavit have Stated
R

that the case of the applicant fas duly considered by the

circle Selection Committee and was rejected, We have called.

for"the,fecord,and_pe:used‘theﬂsame,; From the averments made

‘in the reply affidavit it would be seen that the case of the:

applicantuwaS_rejected”esaentially on the ground that two of
his brothers are earning members, The respondents have
further stéted‘thq; the widow is receiving a family pension

of %.55%[p§§s relief,

3, ~ The official record indicates that the two earning
members of the family are the first and third sons, wThe _

first son is said to be illiterate and working in a tailor

L




shop with a monthly income of gs,250/-, He is married, The
third son is working in a cycle shqp with a monthly incCome
of Rs.200/-, Keeping in view the m%éfe amounts being earned
by the firét and third son of the decéased employee it cannot
 be said that they are in a position to maintain the family.
The enquiry conducted by thé offiCer also reveals that the
family does not possess any movable or immovable property,
Considering all the circumstances, the large size of the
family}the future responsibility of marriage ofkioungest
daughter and the 1liRelghood of réduction of the family
pension after 7 years from the death of the employee, it
cannot be said that the family of the applicant is in a
financially satisfactory situation, Under these circumstances,
the case of the applicant deserves to be;;gconsiderednby,the

next Circle Selection Committee, o Hnﬁ e ;
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2 &g rn—d g.chusvt‘*“'i"f L
4., The 0.A, is ddsresed—of with no order as to
R £

costs,

-j\f\_,—/af
{A.B ,GORTH

Member {(Admn,) q

Dated s 20th April, 1995 Deputy Rgélstra;fgudl )
( Dictated in Open Court )

sd

Copy toi=

1e The Superintendsnt of Pest Offices, Anen tpur Division,

~ Anantpur.

2, The Chicf Post Master Gsneral, A.P,Circle, Dak Sadan, A.P.
Hydurab ad. .

3. The Director Gsnoral, Dmpartmwnt of Pasta, Sansad Marg, -
Hew Delhi.

4, Une cepy to Sri. Krishna Dsvan, advocete, CAT, Hyd.
5., 0UOns copy te Sri. WN.V.Ramana, Addl. CGSC, CAT, Hyd.

6. UOne copy te Library, CAT, Hyd.
7. One spare cocpye.
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IN THE CENTRAL ADMINISTRATIVE TRISUNAL -
HYDERA-BAD BENCH

THE HON'BLE HRI\A.V.HARIDASAN; MEMBER{3)
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THE HON'BLE SHRI A.B.GORTHI: MEMBR (=)

DATED 2enlp o

BRDER/JUAGMENT 7
M.ALND/RPLNG./C.PUND.
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“Admitted and Interim diractions
issued.

‘Allouéa;
- diépaseé of uiéh directions
Diswissed. ‘ ’ ‘ - ‘
dismlssed as uithdgaun
‘ Dasmissed for default
Ré;gcteé/ordered.

,_Nounrder as to costs;_
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